
Central Administrative Tribunal 
Jaipur Bench, Jaipur 

 
O.A. No.104/2019 

 
                                            Date of decision: 07.03.2019  
 

   Hon’ble Mr. Suresh Kumar Monga, Member (J) 
Hon’ble Mr. A. Mukhopadhaya, Member (A) 

 
 Balveer s/o Khanga Ram, aged about 55 years, r/o village 

and post Shyampura via Phaglva, District Sikar, presently 
working as Mali Guard in the o/o HRO R.M.S. J.P. Division 
Jaipur. 

                                           …Applicant. 
(By Advocate: Shri P.N.Jatti) 

 
Versus 

 
1. Union of India, through the Secretary, to the Govt. Of 

India, Department of Post, Dak Bhawan, Sansad Marg, 
New Delhi-110001. 

 
2. Chief Post Master General, Rajasthan Circle, Jaipur-

302007. 
 
3. Senior Superintendent Railway Mail Services, JP DN, 

Baria House, Jaipur-302006. 
          …Respondents. 
           

ORDER (ORAL) 

 
Per: Suresh Kumar Monga, Member (J): 

 

The instant Original Application has been filed by the 

applicant under Section 19 of the Administrative Tribunals Act, 

1985 with the assertion that in view of the clarification issued by 

the respondents vide letter No.01-07/2016-SPB-I dated 

22.07.2016 (Annexure A/4), the applicant is entitled to get the 

benefit of Old Pension Scheme under CCS (Pension) Rules, 1972.  



(OA No.104/2019) 
 

(2) 
 
Learned counsel submits that before preferring the instant OA, 

the applicant submitted a representation with the respondents on 

15.11.2018 (Annexure A/1), which has not yet been decided by 

them.  He further states that the applicant would be satisfied, if a 

time bound direction is given to the respondents to decide his 

said representation.  

2.  In view of the above, we deem it appropriate to dispose of 

the OA at the admission stage.   

3.  Accordingly, without going into the merits of the case, the 

instant O.A. is disposed off with a direction to respondent No.3 to 

decide the applicant’s representation dated 15.11.2018 

(Annexure A/1) by way of passing a speaking and reasoned order 

within a period of three months from the date of receipt of a 

certified copy of this order.    

4.  Ordered accordingly.  However, there shall be no order as to 

costs. 

 

(A.Mukhopadhaya)       (Suresh Kumar Monga) 
Member (A)                                           Member (J) 

/kdr/ 


